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All I can do 1s to send your nrotest to
the Home Minsster and ask him to riake
4 statement

SHR1 PILOO MODY (Godhra) If the
procedure s that the Mimster should
make a tatement, then he should Favi
sug motu come to make that statement
and not after we have brought ths matter
to the notice of the House, after we have
agitated so much on it

MR SPEAKER 1 suggest a vi1 media
What they say, I will send it to hm 1
shall allow two or three membeis

SHRI PILOO MODY The Minster
should have come out with 1 statement
on his own and not after my friends have
raised it After they have demanded every
type of motion in existence, you say, ‘I
will ask the Minmister to make a state
ment’ It does not make any sense We
must have a discussion first befor:  the
Mimster can reply

MR SPEAKER
three members

I will allow two or

SHRI JYOTIRMOY BOSU I' want to
bripg to the notice of the House the atro
cities that are committed on Harijans
particularly on women, almost every day
It happened 1= Bpndg district, then 1.
Monghyr district.

MR SPEAKER Yuuinﬂslrudy made
your pomt eatfer:
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Mihister is here. ‘' We Want ap assuranc:
that the matter
once. This is happening every day. We
th&MmMnm hetore
themtotthew&ld_ -

SHRI S. M. BANERJEE (Ka.npu.r,) My
point of order is this. On the 27th when
thousands of workers, including women,
were demonstrating outside the ' Old Sec-
retariat against high prices, black market-
eers and hoarders under the bamner . of
the Communist Party of India, they were
cane-charged, lathi-charged and tear-gass-
ed. It was only a demonstration against
hoarders and black-marketeers.  When
the President of India said in Luckaow
that hoarders and black-marketeers should
be punished and put in chain. we thought
that he said it seriously, Now this has
happened in Delhi under the very nose
of the Prime Minister and the Home Min-
ister. If no statement is made Y  the
Minister, then we should be allowed to
move our Adjournment Motion to censure
this Government. We want some action
against hoarders and black-marketeers. If
no action is taken against them, We
would be constrained to believe that the
Home Minister of this country, Shri Uma
Shankar Dikshit, does not want to take
any action against the hoarders and

black-marketeers but wants to take action

only against, the polittcal parties. T re-
quest you to  alow ns to dfscuss 1his
matter.
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SHRI SHYAMNANDAN MISHRA
(Begusarai): With your permssion under
Rule 377, 1 want to draw the attention of
the House and of the Government to the
most unusual speech made by the Piesi-
dent which raises great constitutional
issues, I will seek your permission to
Table a motion.

MR. SPEAKER: That is to come under
Rule 377, not here....(Interruptions) 1
do not like President to be brought in
into the proceedings like this.

SHRI SHYAMNANDAN MISHRA
Don't you think that his speech raises
great conmstitutional issues?. . (interrup-
nons)

SHRI S. M. BANERJEE: I congratu-
late the President when he said that the
black-marketeers and hoarders should be

Delhi

that in wpite of the big majority secured
by the ruling Party, it was not able te
fulfil the promises it has made to  the
people .. (Interruptions)
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SHRI PILOO MODY: I have written
to you.....

MR. SPEAKER: Such matteis should
not be rased here. Order please. This
was raised earfier. 1 gave my ruling. T
said, these are State matters. Why should
such matters come to Parfiamemt? ¢

SHRI PILOO MODY: You will your-
self realise, Sir....



